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(¢) whether the Rourkela Steel
Plant has been served notice for
prosecution by the State Govern-
ment for failure to observe even the
elementary provisions of the Fac-
tories Act?

The Deputy Minister of Labour
and Planning (Shri L. N. Mishra):
(a) The meeting had to be postponed
due to some unavoidable reasons.

(b) Does not arise.

(c) Government have no informa-
tion,

Cinema Posters

1540. Shri Ram Saran: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it js a fact that cinema
posters are nol censored before dis-
tribution;

(b) whether it ig also a fact that
some cinema posters concerning a
picture do not at all relate to or
have any connection with the story
of the picture; and

(c) the steps Government propose
to take in such matters specially in
the Union Territories?

The Minister of Information and
Hroadcasiing (Dr., Keskar): (a)
There is no provision in the

Cinematograph Act, 1852 to censor
cinemg posters.
(b). It is. .difficult to say so. It

happens sometimes that scenes. cut
out by censors appear on posters.

(¢) The question of prevention of
display ol obscene cinema’ posters is
under the consideration of the Minis-
tcy of Home Affairs who have the
authority to deal with the subject.
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Rehabilitation Industries Corporation

1543. Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Board of Directors
of the Rehabilitation Industries
Corporation  has recently been
reconstituted;

(b) if so, the names of the Direc-
tors before and after reconstitution of
the Board; and

(c) the purpose of reconstitution?

The Minister of Industry (Shri
Manub¥aj Shah): . (a) Yes. Sir.

(b) A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix III, annexure No. 10].

(¢) In pursuance of Article 63 of
the Articles of Association of the
Corporation, the Board of Directors
is required to be reconstituted after
every annual general meeting. Being
Development Authority also, the new
Chairman is in a position to co-
ordinate the general resettlement





